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OFFICE OF TIlE PRlNCIPAL DIS1RICT & SESSIONS JUDGE (HQs), 
TIS HAZARI, DELID 

OFFICE OF CHAlRPERSON (ELECTION COMMITfEE), 
DBAELECTIONS-2024 

No. _--,IECIDBAl2024 

To, 
(i) Worthy President, 
Delhi Bar Association. 

(li) Hony. Secretary, 
Delhi Bar Association. 

Dated 27.11.2024 

Sub: Compliance of conununication dated 25 . I I .2024 of the 
Hon'ble High Court of Delhi. 

Sir, 
Please find enclosed herewith copy of the communication 

dated 25.11.2024 received from the Hon'ble High Court of Delhi together . 
with copy of the order dated 20.1q024 of the Hon'ble High Court of 
Delhi in the case of Lalit Sharma &- Ors. Vs. Union of India &- Ors. 

In this respect, you are kindly requested to infonn as to 
whether the order stands complied with insofar as the appointment of the 
Returning Officer and Election Commissioner is concerned. 

;;~d.ed. 
,1j, ~ I 
~ ld -C/' e,/r h C?'J 

I:> 8";.erC. -),.:-Vi 

Please treat this as most urgent 

YOu~ S~' cerely, 
II .:-

No al fficer, 
Election Conunittee DBA 2024 

Encit . C9.~unication dated 25.11.202.4 of HOl~ 'ble High Court of Delhi. 
No. '1' Gj.:d.}.JECIDBAf2024 2 J NOV lim 
Copy to-
1) The Registrar General, Hon'ble High Court of Delhi, New Delhi. 
2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi. 
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi. 
4) lJr{'Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi 

~with directions to upload the same on the official website of Delhi 
District Courts, Tis Hazari Courts, Delhi. 

5) R & I Branch (HQ), THC, Delhi with direction to display the same on 
all notice boards and other necessary places. )r1~< ~ 

Nodal Officer, ElectIOn Committee 
DBA Election 2024 

' . . '-
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MOST IMMEDIATE 
O{;T AT ONCE 

HIGH COURT OF DELHI: NEW DELHI 

No.838-902 DHC/Mgt. & Coord. Cell-IIBMCC (District Courts) Dated: 2 5 .11 .2024 

From 

To 

The Registrar General. 
High Court of Deih i. 
:-:~" Delhi. 

I . The Chatrperson, ElectIOn Committee. Delhi High Court Bar Association. Delhi 
High Court Complex. :-:ew Delhi. 

, The President. Delhi HIgh Court Bar Association. Delhi High Court Complex. 
New Delhi. 

3. The Secretary. Deihl High COllrt Bar Association. Delhi Higb Court Complex. 
!\ew Delhi . 

4. The Chairperson. Election Committee. Delhi Bar Association. Tis Hazari 
Courts Complex. Delhi . 

5. The President. Delhi Bar Association. Tis Hazari Courts Complex, Delhi . 
6. The Secretary. Delhi Bar Association. Tis Hazari Courts Complex, Delhi. 
7. The Chairperson. Elcction Committee. New Delhi Bar Association, Patiala 

Hou,e Courts Complex . \;ew Delhi . 
~ The f'residenl. \;cw Dell:: Bar As;,)clanon. Patiala House ('OllrtS ('omple, . '\ew 

Delhi . 
9. The Secretary. !\e\v Delhi Bar Association. Patiala House Courts Complex. \;ew 

Delhi . 
!O.The Chairperson. Election Committee. Saket Bar Association. Saket Court 

Complex, Saket. New Delhi. 
II. The President, Saket Bar Association. Saket Court Complex. Saket. New Delhi. 
12. The Secretary. Saket Bar Association. Saket Court Complex. Saket, \;ew Delhi. 
13 . The Chairperson. Election Committee. Rohini Court Bar Association. Rohini 

Court Complex. Delhi . 
14. The President. Rohilli Court Bar Association. Robmi Court Complex. Delhi . 
15. The Secretary. Rohil1i Court Bar Association. Rohini COllrt Complex. Delhi. 
16. The Chairperson. EI~ction Cllmminee. Shahdara Bar Association. Karkardlloma 

Court Complex. Ddh: . 
17. The President. Shahdara Bar Association. Karkardooma Court Complex. Delhi. 
18.The Secretary. Shahdara Bar Association. Karkardooma Court Compkx. Delhi. 
19. The Chairperson. EkcllOr. Cl'mmittee. Dwarka Court Bar Association. Dwarka 

Court C,)mpJex. :\c\\ Delh I. 
20. The President. Dw arka Court Bar AssociatIon. Dwarka Court Complex. !\ew 

Deih, 
2 I. The Secretary. Dwarka Court Bar Association. Dwarka Court Complex. New 

Delhi. 
22. The ChaIrperson. F.lecl1on Committee. Central Delhi Court Bar Association al 

ROllse Avenue COUtt. ~cw Delhi . 
23. The Vice-President. Delhi High Court Bar Association. Delhi High Court 

Comple.x. :\ew Delhi for the management of Central Delhi COlirl Bar 
AS<f),' i<lIiol1 at Rouse Avenue C ,)un. "'ew Delhi . 



24 The Chairperson. Elewon Cl1lnmitle~. Central ,\dITIlnlstratlw Tribunal Bar 
A;soclatlOn. 61 3~. CopcrnicJ' \larg. Opp. Pun,ah Bhawan. '\ew Delhl
i 10001. 

25 The President, Central Administrattve Tribunal Bar Assuclation. 61 35. 
CopernIcus Marg. Opp. Punjab Bhawan. "cw Delhi-l 10001 

2f>. The Secretary. Central Administrative Tribunal Bar AssociatIOn. 6135. 
CopernIcus \!Iarg. Opp Punjab Bhawan. "cw Deihl-: 1000;. 

27. The Chairperson. Election CommIttee. Armed Forces Tribunal Bar ASsocIatIOn. 
West Block-VIII. Sector-I. R.K. Puram. New Delhl-66. 

28 The PresIdent. Armed Forces Tribunal Bar Associallon. West Block-VIII. R.K. 
Puram. l"cw Delhi-66. 

29.The Secretary. Armed Forces Tribunal Bar ASSOCIatIOn. \Vesl Block-VIIl. R.!\.. 
Puram. "ew Delhi-06. 

10 The Chairperson, EkctlUn ('ommmee. Delhi Tax Bar AssuCiatlon. (j-09. 
Cel1lral Revenue BuildIng. LP Estate. "ew Deihl 

31.The PresidenL Delhi Tax Bar Association. G-09. Ccnu'al Revenue Buddmg. IP 
Estate. :--lew Delhi. 

32Thc Secretary. Delhi Tax Bar AssociatIon. G-09. Central Revenue Building. IP 
Estate, New Delhi. 

33. The Chairperson. Election Committee. Debts Recovery' Tribunal Bar 
Association, 4th fluor, Jeevan Tara Building, Sansad Marg, :-':cw Deihl. 

34. The President, Dehts Recovery Tribunal Bar Association. 4th floor, Jcevan Tara 
Building, Sansad Marg. ~ew Delhi 

35. The Secretary, Debts Recovery Tnbunal Bar Association, 4th fluor, Jeevan Tara 
Building, Sansad Marg, ~ew Delhi. 

~6 The Chairperson. ElectIon Committee. Debt Recovery Appellate Tribunals Bar 
Association. 3'd floor. Samrat H'H~1. KaU!I:va \1ar;1. Chanakyapun. ,,~W De1h;-
1101121 

37. The PresIdent, Debt Recovery Appellate Tnbunals Bar ASSOCIatIon. 3'd flour. 
Samrat Hotel. Kautilya Marg. Chanakyapuri. '\"ew Delhi-II 0021. 

38. The Secretary, Debt RecO\'ery .'\ppellate Tnbunals Bar AssociatIon. 301 floor. 
Samrat Hotel. Kautllya \"Iarg. Chanakyapuri, '\;cw Delhi-II 0021. 

39. The Chairperson, Elecllon CommIttee. '\;ational Company Law & Appellate 
Tribunal Bar Association, C-20, South ExtensiorL Part-II, :-':ew Delhi-I 10049. 

40. The President, National Company Law & Appellate Tribunal Bar Association, 
2,d and 3'd Floor. MTl'\L Building. CGO Complex, Lodhi Road. !"ew Delhi-
110003. 

-II.TIle Secretary. !"ational Company Law & Appellate Tribunal Bar Association. 
2nd and 3'~ Floor, MTKL BUlldmg, CGO Complex, Lodhi Roat!. "e\\, Delhl-
110003. 

42 The Chairperson. EleCllon Commmee. "at.onal Company Law Tribunai Bar 
Association, E-2. Kailash Colony. New Delhi-II 0048. 

-13 The President. l"ational Compan\ Law Tribunal Bar ASSOcIatIOn. E-2. Kadasr. 
Colony, !"ew Deihl. 

-I-I.The Secretary. i'\ational Company Law Tnbunal Bar AssociatIOn. 1::-2. Kailash 
Colony. New Deihl. 

~5. The Chairperson, Election Comnlltt~c, Nauonal Cunsumer Disputes Relire"al 
Commission Bar AssocIation. po20 (Basement). South Extension Part-II. Ne" 
Delh.-II0049. 

-16. The President, "aUonal Consumer Disputes Redressal Conunission Bar 
Association. P-20 (Basement). South Ext.:nsion Part-II, New Delhi-I 10049. 

47. The Secretary. ~ational Consumer Disputes Redr.:ssal Commi,sion Bar 
AssociatIon. P-20 (Basement!. Suuth Ext.:nsiur. Pan-Il, t\ew DelhI-l 100-19 



•. 

48. The Chairperson, Election Committee, All india l-<ational Consumer Disputes 
Redressal Commission Bar Association, P-20 (Basement), South Extension 
Part-II, New Delhi-II 0049. 

49. The President, All India National Consumer Disputes Redressal Commission 
Bar Association, P-20 (Basement), South Extension Part-II, Ncw Delhi-l 10049. 

50. The Secretary, All India National Consumer Disputes Redressal Commission 
Bar Association, P-20 (Basement), South Extension Part-II, New Delhi-I 10049. 

51.The Chairperson, Election Committee, Sales Tax Bar Association, 2nd Floor, 
Dcpartment of Trade & Taxes, Vyapar Bhawan,!.P. Estate, ~ew Delhi-I 10002. 

52. The President, Sales Tax Bar Association, 2nd Floor, Department of Trade & 
Taxes. Vyapar Bhawan, J.P. Estate, New Delhi-I 10002. 

53.The Secretary, Sales Tax Bar Association, 2nd Floor, Department of Trade & 
Taxes, Vyapar Bhawan,!.P. Estate, New Delhi-I 10002. 

54. The Chairperson, Election Committee, Taxation Bar Association, H-Block, 3'd 
Floor, Vikas Bhawan, !.P. Estate. :'\ew Delhi-II 0002. 

55. The President, Taxation Bar Association, H-Block, 3«1 Floor, Vikas Bhawan, J.P. 
Estate. 1'\ew Delhi-I 10002. 

56. The Secretary, Taxation Bar Association, H-Block, 3«1 Floor, Vikas Bhawan, 
J.P. Estate, ~ew Delhi-I 10002. 

57. The Chairperson, Election Committee, 1'\ational Green Tribunal Bar 
Association, Room No. 28, NGT Complex, Faridkot House, Copernicus Marg, 
:-Jew Delhi-I 1000 I. 

58. The President, National Green Tribunal Bar Association, Room No. 28, NGT 
Complex, Faridkot House, Copernicus Marg, New Delhi-I 10001. 

59.The Secretary, National Green Tribunal Bar Association, Room No. 28, NGT 
Complex, Faridkot House, Copernicus Marg, New Delhi-I 1000 I. 

60. The Chairperson, Election Comminee. Income Tax Appellatc Tribunal (IT A T) 
Bar Association, Room )-;0. 218, B-Tower, F-Block, World Trade Centre, 
Nauroji Nagar, New Delhi-I 10029. 

61. The President, Income Tax Appellate Tribunal (IT AT) Bar Association, Room 
1'\0.218, B-Tower, F-Block. World Trade Centre, Nauroji Nagar, New Delhi-
110029. 

62.The Secretary, Income Tax Appellate Tribunal (lTAT) Bar Association, Room 
No. 218. B-Tower, F-Block, World Trade Centre, Nauroji Nagar, New Delhi-
110029. 

63 . The Chairperson, Election Committee, Delhi Sub-Registrars Bar Association. 
Advocate Campus, RU Block, DDA Market, Pitampura, Delhi-88. 

64. Thc President, Delhi Sub-Registrars Bar Association, Advocate Campus, RU 
Block, DDA Market, Pitampura, Delhi-88. 

65 . The Secretary. Delhi Sub-Registrars Bar Association, Advocate Campus. RU 
Block, DDA Market. Pitampura, Delhi-88. 

Subject: Order dated 20.11.2024 passed by the Hon'ble Full Bench ofthis Court 
in C.M. Apo!. ~o. 61310/2024. 63389/2024 and 63390/2024 in Writ 
Petition (C! No. 1136312021 titled "Lalit Sharma alld Drs. VS. Ullioll of 
Illdia {llld ors. " . 

Sir/Madam, 
I am directed to forward herewith a copy of the order dated 20.11.2024 passed 

by the Hon'ble Full Bench of this Court in C.M. Appl. No. 61310/2024, 6338912024 
and 63390/2024 in Writ Petition (C) No. 11363/2021 titled "Lalit Sharma and aI's. vs. 
Union of India and ors . .. for your information and necessary compliance. 

I am also directed to request you to make all necessary arrangements in 
coordination with the Chairperson of Election Committee/Election Commissioner so 
appointed for procurement of EVMslballot papers (as per past practice), provision for 
$pace identification for setting up card readers with inbuilt contl'OlIers and its 



subsidiary equipments, site survey, sitting space allocation, manpower, security of 
equipments, Internet/LA!\' connectivity. allocating IP addresses. security during the 
elections and other necessary arrangements. 

It is further requested that all necessary formalities be completed well in time 
before the date of elections i.e. 13.12.2024 so that elections are conducted in fair and 
transparent manner in your respective complex. 

Enel.: As above 

Yours faithfully 

---'t'--__ 

(Gagan Nagpal) 
Joint Registrar (Mgt. & Coord. Cell-I) 

F or Registrar General 

Endst. ;-!o.~_DHClMgt. & Coord. Cell-IIBMCC (District Courts) Dated: 2 5 ,- 2.< 21., 

Copy for information to Mis. SEC Communications Pvt. Ltd. 301-309, 3rd 
floor, Ansal Tower, Nehru Place, New Delhi-19 with request to give a demo of Des 
readers machines to be installed in each Court Complex for purpose of elections to the 
respective President/Secretary of Bar Association and Chairperson of respective 
Election Committee/Election Commissioner so appointed. 

/ ,t;3~ 
(~eet}(aur) 

Deputy Registrar (Mgt.& Coord. Cell-!) 

• 

• 



• 

• 

$-FB-l. 
* II\" THE mGH COURT OF DELm AT NEW DELHI 

W.P.(C) 10363/2021 

LALIT SHARMA AND ORS 
Through: 

versus 

..... Petitioners 

UNION OF INDIA AND ORS .... . Respondents 
Through: Mr. Ruchir Mishra, Mr. Mukesh Kr. 

Tiwari and Ms. Reba Jena Mishra, 
Advs. for VOL 

ivIr. Mohit Mathur, Sr. Adv. with Mr. 
lalan Singh and !Vir. Sandeep Shanna, 
Advs. for Delhi High Court Bar 
Association. 

Mr.T.Singhdev, Advocate with 
!\Ilr.Tanishq Srivastava, !VIr.Abhijit 
Chakravarty, Mr. Bhanu Gulati, Mr. 
Aabhaas Sukhramani, !VIr. Anum 
Hussain, Ms. Yamini Singh and Mr. 
Sourabh Kumar, Advs. for BCD. 

Mr. Sanjay Jain. Sr. Adv. with Mr. 
Piyush Beriwal, Mr. Kushagra K. 
Kansal, Mr. Vedansh Anand. Mr. 
Yash Tyagi and Mr. Sandip Munian, 
Advs. for applicants in C.M. :-10. 
61310/2024 

Mr. Neeraj, Mr. Satya Ranjan Swain, 
Mr. Rudra Paliwal, Mr. Sanjay Pal, 
ivIr. Soumyadip Chakraborty, Mr. 
Kautilya Birat and Mr.Sachin 
Saraswat, Advs. 

Mr. Ajay Kumar Agarwal, Adv. 

Th, .ulhrmU'/t)' at /h. ordtl~" b, ~"trlned IromDo1hl High Cl;Jun Ott/or Po,Wby S~/lnlng Ul. OR C:O~ ./lown .cove 

• 

----- - - - - _ .. _- -----
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This Is" rtif1lt:1l/i'~If1n~rt orr/~r. 

CORAi\II: 
HON'BLE THE CIDEF JUSTICE 
HON'BLE MR. JUSTICE VIBHU BAKHRL 
HON'BLE MR. JUSTICE YASHW ANT V AR."IA 

% 
ORDER 
20,11.2024 

CM APPL. 61310/2024, CM APPL. 63389/2024, CM APPL. 63390/2024 

1. Learned counsel for the Delhi High Court has handed over a brief 

note. The said note reads as under: 

"The lIon'ble Full Bench in Writ Petition (C) No. 1036312021 
titled "Lalit Sha17lla and aI's. vs. Union of India and ors. " vide 
orders dated 19.03.2024. while adhering to the principle of 
"One Bar One vote" has directed that the Election of the 
Executive Committees of all the District Court Bar 
Associations, Delhi High Court Bar Associations and all the 
Bar Associations annexed with Tribunals in Delhi are to be 
held simultaneously on one date for which the proximity cards 
are mandatol)'. The said proximity cards would also be useful 
for security purpose on later stage. 
The "Committee to conduct Audit of EXisting Rules and 
Measures: (ii To make Recommendations regarding Security 
and Disaster Managemelll of Delhi High Court and all the 
District Courts; (ii) To propose Draft Rules; (iii) to examine 
Existing Rules on the Issues and Suggest Amendments" was 
entrusted with the task of providing proximity cards to all the 
advocates. 
The aforesaid Commlllee has decided that the applications for 
the proximity card of the advocates are subiected to approval at 
04 levels i.e. Level-I - State Bar Councils: Level-2 - Election 
Committee of respective Bar Association; Level-3 
PresidentiSecretalY of respective Bar Association and Level-4 
is this Court. A total of 41282 applications are received for 
proximity cards. The pendency of applications at each level is 
as under:-

Total Pendil1gat Level-I: 275 
Total Pending at Level-2: 11068 
Total Pending at Level-3: 12488 
Total pending at Level-4. 1628 

The HOIl'hle Chairman of the Sewrity Committee while 

The l/u/llenUc!tyoflho orr/ureal! ~ re-verltkrlfTom Ocllll High Court OrrferPort3/ by searm/ng tho OR carlo stlOWl"l above. 

Tho Ortiar Is rtOWnJOllrtOrf from !Ill' OHC Slirvaton 21J11l2tJ24 .1118:48:41 

• 
• 



• 
• 

, 

t'OfHidt'flJrg Ihe ilwflt'r refated lu de/at" ill \'erljicatiun proces.)' 

al "";peeli"e in,," /"LV directed as under.-
"a cur v !1 dale of 26 .'Vo>', 2024 be -,Ixed as the last date for 
!'el'lliealion and approval at each level This mar be 
commulllcaleLi farthwilh to the respeclive .1ssoci£lnon., 
Accordingh-. ride Ihis Coun:, letter dated 14, /J ,20:!4 the 
Secretaries ,)1 Stille Bar COllllt'lis (Level-I), Chailpersoll of 
E1ectlUll Camnl/llees (Lerel-21 and PresidellliSecrel£lries of 
respectn'<! Bar Associations were reqllested (0 complele the 
veri/ication prtJ<'essiapproval fit' applications within the lime 
frame. 
A lalal of 6 NO cards have bee/! primed alld hallded o,'(!r to 
cona!rn,"d Chuirpersull of Election Committees for on ...... ard 
dlSlnhut;nll to cancf!rm:d advocaTes. 

"'1r. Sanjay Jam, learned senior counsel tor the applicants III CM. No. 

61310 '2024 states that the Delhi High Court Bar Association is not 

cooperating in the preparations l<!ading to d~ctions, He states that Nine 

Th" u,and Thrce lIu~drcJ "nd Six I ~31Jt>l fonn> are pendmg scrutir.y at the 

Level 1 stage 111 the Delhi High Court. He also states that the Dellii High 

COllrt Bar AssociatIOn has neither appointed a Returning Ofticer nor an 

Election Commissioner lill dale. 

3 \Ir. Sandcep Sharma, HOll0rdry Secretary, Delhi High Court Bar 

Assoctatlon assures tbls C,illrt that the saId fonns shall be pruc<!ssed both at 

Le,el 2 and Level :; stage tonhwith. He also states that the issue of 

reservation of posts ror women candidates is pcnding consideration before 

the Supreme Cour! and the matter is now lIsted before thc Apex Coun on 

29'" !'<io,ember. 202-1. He prays that the prescl1l mailer be taken up after the 

ne~t dalc of heann!l hefore the Apex COllrt, He assures this Cour! that the 

,itrcction given on the admmistrative side by the Secutity Conunittee shall 

bc' complied" lIh on or betore 21\" "'o"ember. 2tl24, The said statements 

arc taken on record 

-I. Keeptng :n VICW the atorcsaid, tltis COllrt directs the Dlstnct Court 

Bar :\s5o..:iauo ns and the Delhi High COllrt Bar Association lO appoillt a 



ThIS ~ ;r diQit'flfy "rifled orr/(lr. 

Returning Officer along with an Election Commissioner on or before 26th 

November, 2024. 

5. List the matter for further consideration on 02"d December. 2024 at 

02:30 p.m. 

MAl\'l\1OHA. '\', CJ 

VIBHl: BAKHRC, J 

Y ASHW A.1IiT V AR.\1A, J 
NOVE~IBER 20, 2024 
NKJzanna 

Thp Oropr Is ~'ownfNdlldfrbm Ih, DIfC SDrvOl' 011 2f1111ltl24.t ,,,,411,., 

• 


